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( iv )  U t i l i s a t i o n  o f  e f f l u e n t

WATER FROM I.EATHER FAC-
TORIES IN NORTH ARCOT DIS> 
TRiCT OF T a m i l  N a d u .

♦SHRI S. MURUGIAN (Tirup- 
pa ttu r): Sir, under Rule 377, I 
wish to raise the most important 
matter relating to utilisation of 
effluent water from leather factories 
in North Arcot District of Tamil 
Nadu.

There are 264 Leather factories in 
North Arcot District of Tamil Nadu. 
The effluent water from these fac-
tories had caused havoc with cuhi- 
vable land. Besides the drinking 
water from Palar river here is also 
being polluted. On the one side the 
agricultural production declines on 
this account and on the other the 
people are denied pure drinking 
water. In order to find a solution 
to this grave problem, the Bharat 
Leather Corporation is planning to 
have a separate organisation for 
dealing with effluent water with an 
investment of Rs. 50 lakhs. It is 
estimated tl at per day about
1 5,00,000 gallons of effluent water is 
coming from these leather factories. 
The attempt of Bharat Leather 
Corporation reminds the proverb of 
appeasing the elephant’s hunger 
with a little bit of fried maize.

Another important issue is also 
involved here. The Centre earns per 
annum foreign exchange of Rs. 600 
crores through leather export. There 
is a Central Board for Water Pollu-
tion. There is also a Central legis-
lation in this regard. Yet, no vigo-
rous steps have been taken to tackle 
the pollution from effluents from 
leather factories. Only 47 leather 
factories have .set up machinery to 
purify the effluent water and then 
send it out. The Tamil Nadu Go-
vernment has not taken any steps to 
implement the Central legislation in 
this matter. The Tamil Nadu Go-
vernment’s approach is based on the 
theory of Centre earning Rs. 600

*The original ipecch was m ade in Tam il.

crores of foreign exchange through 
leather trade, and it is the responsi- 
biUty of the Centre to act in this 
matter. In between the people of 
the area are being lynched. The 
Centre and the State Governments 
should issue mandatory instructions 
for all leather factories to set up 
machinery for purifying the effluents. 
If necessary, the Centre should give 

subsidy for this purpose. 1 he life of the 
people of the area should not be bar-
tered for the sake of earning foreign 
exchange. Without in any way affec-
ting the production of leather facto-
ries, the Centre should ensure the 
implementation of its policy of pre-
venting pollution from such efflu-
ents.
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